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O R D E R 

18.12.2018   Learned counsel for the respondent submits that the 

respondent has supplied the ‘e-mail ID and password’ in compliance of the 

direction of this Appellate Tribunal.  This fact is not disputed by the learned 

counsel for the petitioner (CCI).  In view of the same, nothing survives for 

consideration in this appeal. 
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The appeal is accordingly disposed of.   Proceedings in the contempt 

petition are dropped. 

 

 
 

 
 

[ Justice Bansi Lal Bhat ] 

 Member (Judicial) 
 

 
 

/ns/sk/ 
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